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Sh. Shahid Kazmi, Advocate for the petitioner. By the present application, the
petitioner company prays for its conversion from public into private limited U/s 14
of the Companies Act. On last occasion, due to inadvertence it is wrongly mentioned
that an order is dictated separately which is not found factually correct nor available
in the record. Hence, such typographical error as recorded wrongly is rectified. The
petitioner counsel further submits a copy of the written argument in respect of the
alteration of memorandum of article of association. Hence, the order is reserved.
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Dated:05.09.2017 Shri H.P. Chaturvedi, Member (Judicial)
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